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Written Angwers /814

Mangalore Port

3762. Shril Lobo Prabhu: Will tke
Minister of Transport and Shipping
be pleased to state:

(a) the expenditure incurred on
the development of Mangalore Port
and the conncected Railway line so far,

(b) whether it is o fact that the
cxpenditure  §s without the financial
and technical sanction of the Port;

(c) the area of the land acquired
which has been covered by roads,
buildings and other construction; and

(d) whether Gavernment propose tu
stop all further acquisition til} the
land already acquired is substantially
used and the port scheme is sanction-
ed?

The Minister of Transport and
shipping (Dr. V. K. R. V. Rao}: (i)
and (b). The estimate for the Man-
galore Harbour Praject has not  yet
heen sanctioned, as the scope of the
Project is under consideration. Pcnd.
ing apprava’ of the Project as a whole,
sanctions have been issued in respect
of certain urgent works from time to
time. An expenditure of Rs. 589 lakhs
{(gross) has been incurred on the har-
bour project upto the end of April 1867
and an expendiiure of Rs. 808 lakhs
incurred by the Minisiry of Railways
on the rail links to the port upto the
end of March, 1867,

Acres
{c¢) Roads 3510
Buildings 40.4%
Other constructions . 421.52
ToraL 49707

—————

{d) The question of land acquisi-
fion was reconsidered in May 1967 and
the Project Authorities bhave been
instructed not to initlate, without
prior approval of Government, land
acquisition proceedings for land be-
yond the sanctioned acreage.





